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the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.
[Placed in Library. See No. LT- 
163/77].

12.14 hrs.

FINANCIAL COMMITTEES (1976- 
77)—A REVIEW

SECRETARY-GENERAL: I beg to 
lay on the Table a copy of ‘Financial 
Committees (1976-77)—A Review* 
(Hindi and English versions).

PARLIAMENTARY COMMITTEES— 
SUMMARY OF WORK

SECRETARY-GENERAL: I beg to 
lay on the Table a copy of the ‘Parlia-
mentary Committees—Summary of 
Work’ (Hindi and English versions) 
pertaining to the period 1st June,
1976 to 18th January, 1977.

12.15 hrs.

CALTEX [ACQUISITION OF SHARES 
OF CALTEX OIL REFINING (IN-
DIA) LIMITED AND OF THE UN-
DERTAKINGS IN INDIA OF CAL-
TEX (INDIA) LIMITED] BILL— 

contd.

MR. SPEAKER: We will now take 
up Item No. 15 for consideration.

SHRI O. V. ALAGESAN (Arko- 
nam): Sir, I welcome this Bill brought 
by the Minister for Petroleum Shri 
Bahugunaji. It concerns an area in 
our economy which is both crucial 
and strategic. This is the culmina-
tion of a process that began quite 
some time ago. Over the years, there 
has been a demand in this House and 
also among the public that the three 
foreign refineries should be nationa-
lised. The two bigger ones of the 
three refineries have already been

nationalised and now the proposal is 
to take over the management and 
ownership of the Caltex Refinery.

12.16 hrs.

[K u m a r i  A b h a  M a i t i  in the Chair],

Now, these refineries were esta-
blished in the early 1950s and there 
was an agreement that these refiner-
ies shou.d not be nationalised before 
the expiry of 25 years. Now, it is 
because of that that an agreement 
had to be entered into for the take-
over of the three foreign refineries. 
What the previous Government has 
done is being continued and, In this 
connection, I would like to say that 
when these foreign people were in- 
vited to establish refineries in India, 
the country had absolutely no oil 
technology and so invited them 
to come here and set up their refin-
eries. But now we have developed 
our technology, we have increased 
production and we have increased our 
refining capacity—which is more than 
even the consumption requirements of 
the people today.

This is not a small achievement. It 
is not a small achievement, in a pe-
riod of 25 years, to be in a position 
to say good-bye to the foreign re-
finery owners and to have acquired 
the position where our technologists 
are in a position to go to other coun-
tries and establish refineries and offer 
technological assistance. It has to 
be admitted that this is not a mean 
achievement. When I say that this 
is the achievement of the Congress 
Party, I do not deny the part that the 
Prime Minister has played in our 
Party. It is unfortunate that the Fin-
ance Minister should have disowned 
everything that had been done be-
fore and denied the economic advan-
tages that have accrued to him at the 
time of his taking over. He might 
have done it out of pique or pettiness, 
but from the national point of view, 
it was short-sighted. I would like 
to cite an opinion from a reputed 
magazine. The Economist of London; 
it is neither for the Congress Party
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nor against the Janata Party. This is 
what it has to say on the inheritance 
of the Janata Government in the eco-
nomic field—this issue is dated March 
26, 1977:

“For all its inbuilt political con- 
flictSj the Janata Party has far fewer 
economic constraints to worry ab-
out than previous governments. The 
foodgrain buffer stock stands at 
18 m. tonnes and foreign exchange 
reserves at more than three billion 
dollars. Thus the two biggest 
hurdles to development have been’ 
overcome. Shortages of raw mate-
rials, transport and power have also 
largely disappeared. Exports are 
rising by 30 per cent and industrial 
growth by 10 per cent this year. It 
is a good inheritance. If properly 
managed, it could be the basis for 
a successful assault on poverty and 
unemployment.”

This is what a neutral magazine has 
said about the inheritance of the pre-
sent Government, as to what the pre-
vious Government has achieved.

The story of Bombay High is a 
miracle story, and I wish that the 
present Minister, who is known for 
his dynamism, pushes forward the 
progress that has already been achiev-
ed and tries to produce more and 
more °f crude, both on and of?-shore, 
because, we are in a very tight posi-
tion with regard to supply of crude. 
The import bill of crude which was 
less than Rs. 200 crores some years 
ago, owing to the rise in prices of 
crude, in these years has gone up to 
about Rs. 1,200 crores. So, we have 
to hasten exploration of oil, the search 
for oil, both on and off-shore, 
and see that this deficiency is made 
up as quickly as possible. I hope, 
under the present Minister, we will 
achieve self-sufficiency in crude pro-
duction, so that we need not depend 
on others. It is a large out-go of 
foreign exchange—to the tune of 
Ks. 1,200 crores—which this country 
cannot afford.

Because of the five-fold increase in 
crude prices, the prices of petroleum 
products here in this country have 
gone up. Several Committtes have 
gone into this question. I would 
appeal to the hon. Minister to see 
whether the prices of these petroleum 
products like kerosene, petrol, diesel 
and also cooking gas can be brought 
down by any means. I know the 
difficu ty. This is because the prices 
of crude are going up and are 
threatening to go up further. Under 
these circumstances, it will be a tall 
order to ask the Minister to reduce 
the prices to any considerable ex-
tent, but still I would request him to 
pay his attention to this aspect and 
see if it would be possible for him to 
reduce the prices especially of kero-
sene which is used by the poor peo-
ple of this country.

We have a programme for expan-
sion of refining capacity. We have 
undertaken to establish a second re-
finery in Assam at Bongaigaon; we 
are going to almost double the capa-
city of the Koyali refinery and we 
propose to establish a new refinery 
at Mathura. As far as the expansion 
at Koyali is concerned and the second 
refinery in Assam is concerned, I 
have nothing to say, but I would like 
the Minister to consider my sugges-
tion that it will be more profitable 
to have refineries on our coasts than 
inland. In fact, the crude that is pro-
posed to be taken to Mathura would 
be landed at some place in Saurashtra 
and would be taken through the 
pipeline. I would like the Minister 
to examine my suggestion whether it 
will be more economical and useful 
from various points of view to have 
coastal refineries instead of inland 
refineries. In that connection, I 
would like to plead that since you 
are taking over Caltex Refinery in 
Vlsakhapatnam on the east-coast ex-
pansion of that may be considered. 
You have to plan more and more 
refineries in the country to meet the 
growing demand. Now the demand 
has been artificially contained be-
cause of the high prices of crude and



163 Caltex (Acq. of APRIL 6, 1977 Shares and of 164
Undertakings) Bill

»Shri O. V. Alagesanl

>etroleum products. I think, last 
?ear the rise In demand is about less 
.han 2 per cent. If you allow con-
sumption, if proper price levels are 
maintained, prices are reduced, the 
consumption would go up by not less 
than 5 per cent, every year. You have 
to plan for more refineries and there 
I would appeal to you to plan refi-
neries on the coasts. Shri Biju Pat-
naik, who is sitting by the side of 
Shri Bahuguna, is a very dynamic 
person and he brought into existence 
the Port of Paradeep. But for his 
perseverence and dogged action that 
Port would not have been brought 
into existence. I would suggest a 
new refinery in that place and another 
refinery in Tuticorln which is fast 
developing into an important indus-
trial centre. You will certainly ex-
pand the existing coastal refineries In 
Madras and Cochin and if you think 
of the refineries on the West Coast 
barring the two refineries in Bombay 
which have already been taken over, 
you may think of Goa as a very suit-
able location. It is necessary that 
the refining capacity should be in-
creased and that way we should have 
the necessary crude for feeding these 
indigenous refineries. That will help 
us to reduce the import bill; not only 
that, it will reduce our dependence 
on other countries which may vary 
their policy in times of crisis. It is 
absolutely necessary that we go in 
for more energetic and more inten-
sive exploration of oil. Several re-
gions like off-shore Cauvery, Orissa 
Off-shore region and Off-shore Kutch 
region have been leased out to foreign 
companies. For the present, the hon. 
Minister is engaged more in poli-
ticking. If he diverts part of his 
attention to these things, he will 
achieve miracles.

So I would once again appeal to 
the Minister to look Into these mat-
ters. I know he has just taken over, 
but, during the next session of Par-
liament. I hope he will come with a 
more comprehensive statement of

policy and action that he proposes 
to pursue.

I welcome this Bill and give my
support to it.

SHRI DINEN BHATTACHARYA 
(Serampore): I could not welcome 
this Bill fully. It is a backlog im-
posed by the previous government on 
the present government. Why don’t 
you call it a negotiated purchase? It 
is neither nationalisation nor take-
over. You will be astonished to 
know how long the negotiations con-
tinued. I have heard Mr. Malaviya 
spoke here on so many occasions and 
everytime coming and saying, ‘We 
are taking active measures to take 
over all the oil companies including 
the Caltex, both refining and market-
ing/ After all it is good that as soon 
as this new government took up the 
responsibility, It has come forward 
with the Bill and Mr. Bahuguna, able 
no doubt he is, has brought it in this 
session. But I will request him to at 
least look Into this Bill and its full 
implication.

Why have you decided to pay com-
pensation to a company which has 
looted our country so long and so 
much? You are paying Rs. 13 crores 
as compensation. . . .

AN HON. MEMBER: More than
that.

SHRI DINEN BHATTACHARYA: 
then you are also taking up the res-
ponsibility of paying their taxes. Why? 
My question to the Minister is: Why? 
Why cannot you take it over and tell 
these people, ‘You have taken enough 
money. What was your total invest-
ment and how much money you have 
repatriated to your own country by 
way of exploitation which was allow-
ed by the previous government dur-
ing its last 30 years rule?’ I do not 
know on what basis the compensa-
tion was assessed. Mr. Malaviya took 
so many years to calculate and find 
out as to what are the assets of these 

companies. How do you arrive at



this figure? Why do you take up the 
responsibility of paying the tafces due 
by these companies to the govern-
ment including income-tax afid wealth 
tax? Why? That is my question to 
the Minister, to at least satisfy not 
this H(juse alone, but the whole coun-
try also.

The whole country looks to you 
that you will at least Initiate a new 
policy in this matter. We want to be 
self-reliant so far as the petroleum 
products are concerned. My friend, 
Mr. Alagesan, was telling as to why 
the prices of petroleum products have 
gone up. Don’t you know the actual 
price of crude and the refining costs? 
And what are the taxes you are levy-
ing? I know because I have some 
connection with some automobile in-
dustries. I know the condition of the 
automobile factories. Why are our 
cars not being sold in the market? It 
is because o^ the increase in the pet-
rol prices. And then our poor vil-
lagers are suffering for the abnormal 
increase in kerosene prices. Madam 
Chairman, you come from West Ben-
gal. Do you know the actual pro-
duction cost of one litre of petrol?
If you calculate, it will be Rs. 1.20. 
But what is the price in the market?
It is Rs. 1.40 in cities.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): 
That is the posted price.

SHRI DINEN BH ATTACH ARYA: 
What is the amount of taxes you are 
levying? If you reduce the taxes, 
automatically, the price will come 
down. I would request the Gov-
ernment to at least look into this 
matter.

The Members on the Opposite side 
are laughing. They wanted to reap 
the harvest. Now, Mr. Barua comes 
and laughs at it and says please re-
duce the cost. When we were pre-
viously asking him in this regard, 
everytime the then Government came 
up with a statement that they could 
not do that. I have been in the Lok
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Sabha since 1962. Mr. Chavan is also 
sitting by his side. He was the Fin-
ance Minister at one time. He alsi 
took the steps to impose abnorma 
rate of excise duty.

My second question is regarding 
the employees. I know thousands of 
employees in Caltex were retrenched 
when the computerisation was intro-
duced by this foreign company. In 
Ca’cutta itself, from their Head 
Office, hundreds of employees—clerks 
and others—were retrenched and 
they have not been provided with any 
alternative job. Many of these em-
ployees are still without a job. They 
are not getting any alternative job 
anywhere. Their cases may kindly 
be considered sympathetically. It 
will be better if you can provide 
them with job in these taken over 
companies.

I have already mentioned about the 
higher rate of profits earned by Cal-
tex. In the past they had already 
repatriated crores of rupees. Still 
they will be a hang-over on you, on 
this new Government. After all the 
total amount may be taken into con-
sideration. What are their total 
assets? I do not get any hint either 
from your Financial Memorandum 
nor from the Statement of Object? 
and Reasons. I know that this is the 
fault of the previous Congress Gov-
ernment who have been boasting 
about ushering in a big socialist 
State. I say the calculations for 
knowing the assets of the company 
could not be made for the last so 
many years. The whole matter is 
most surprising.

Shri Alagesan has mentioned that 
for crude we have to depend on the 
foreign suppliers. I wonder why? 
Why did their Government (Censors) 
take up measures promptly so far as 
off-shore drilling and other explora-
tion works are concerned? So far as 
West Bengal is concerned, you aban-
doned the idea of off-shore explora-
tion. Some experiments were made 
over there spending lakhs of rupees.

1899 ( SAKA) Shares tz of Under- 166
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[Shri Dinen Bhattacharya]

I. do not know the result. We have 
not been informed about that so far.

I would! appeal to you to kindly 
look to this matter at the earliest so 
that we may be releived of the ex-
ploitation by this foreign big oil 
monopolist even for on-shore and 
off-shore exploitation.

I know that if you make a serious 
attempt you will succeed. You will 
get all cooperation not only from us. 
but from the people of the whole 
country. Lastly, I request you to look 
into the tax-structure of the petroleum 
products and the kerosene products 
so that the people could get these 
things at cheaper rates.

PROF. R. K. AMIN (Surendra- 
nagar): I have moved an amendment 
to omit the words ‘free of income-tax’. 
Was this Bill prepared by the previous 
Government, before this Government 
came into power? Has this been kept 
without any change by the present 
Minister? How is it that this clause 
has been allowed? Is it by some 
contrivance? I say this because civil 
servants in their negotiation include 
such things though it may not be the 
policy of the Government. When you 
say 8 per cent income-tax free, the 
effective rate becomes 13 per cent. Is 
there any loan raised by Government 
of India in regard to which interest is 
paid at 13 per cent. If not, then this 
is inconsistent with the Government 
policy. So, this should be examined 
and enquired into as to who did this?

SHRI CHITTA BASU (Barasat): 
This Bill provides for cent-per-cent 
acquisition of Caltex India Ltd. So far 
as the proposition of taking over of 
the assets is concerned it is a wel-
come move. But it is surprising to 
know that this take over measure is 
not in keeping with the professed ideas 
•of the Minister concerned. Caltex is 
one of the three big fo r^ n  oil 
•companies functioning in this country 
for a long time. This foreign oil 
company in this country did not really

allow us to develop our own national 
economy petroleum. Petroleum in-
dustry occupies a very strategic 
position in the national economy of 
our country. It is related to the deve-
lopmental projects of our country. It 
is also vitally related to the defence of 
the country. Self-reliance in the petro-
leum industry can hardly be over-
emphasised. That being the case, the 
previous Government, during the long 
period of thiry years, have not really 
paid proper attention for the attain-
ment of self-reliance in this respect. 
The foreign companies were allowed 
to repatriate huge sums of money 
from this country by way of loot and 
plunder of our national economy. It 
was in Ihe fitnes of things that the 
present Government should reverse 
that process.

As far as the attitude of the pre-
vious Government goes, they were to 
woo the foreign private* companies’ 
investment in this country. They widely 
opened the floodgates for the multi-
nationals in this country. Their policy 
was not to restrict the foreign invest-
ment in the country. The policy of 
the previous Government was also not 
to attain self-reliance in this country. 
(Interruptions) Sir, it is amazing to 
note that the present Government is 
also following in the footsteps of the 
predecessor Government. I know that 
it is a fait accompli for the hon. 
Minister. Negotiations were not con-
ducted by Shri Bahuguna. And the 
agreement was also not finalised by 
him. The agreement was entered into 
by the previous Government and he 
is just following it up.

Madam Chairman, while making 
this comment I also want to know 
from the hon. Minister whether he is 
examining the economics of the Caltex 
to know what was the actual invest-
ment of the Caltex in India and what 
was the total amount repatriated 
by them during these years. So far 
as the economics of the foreign com-
pany as well as its performance is 
concerned, it would be evident from
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tfc? fact that their repatriation has 
been already of a big order. I have 
got with me the figures in my posses-
sion to show that in the year 1963, 
these three foreign oil companies had 
repatriated a sum of Rs. 100 crores 
annually. That being the case, the 
general pattern of the foreign oil 
company, Caltex cannot be an excep-
tion.

So far as Burmah-Shell is concerned, 
I have got my figures to show that 
they have made an investment of 
Rs. 67 crores. They have repatriated
.about Rs. 30 crores. This is the
general pattern of exploitation or loot
of the foreign oil companies that are 
operating in India. Therefore, I
strongly disapprove of the idea of 
paying such a huge amount of money 
of about Rs. 14 crores by way of 
purchasing their assets. It would 

only mean the negation of the natio-
nal policy. It is not justified.

Therefore, even at this stage, I ask 
the Government of India to reconsider 
this proposal. In this connection. I 
would only refer to Dr. Tanzar, a 
well-known petroleum expert as to 
what he says namely, that India 
•should not malign all foreign oil re-
fineries and pay no compensation. He 
further says that considering the 
enormous profits they have made, 
these companies deserve no compensa-
tion. May I draw the attention of 
Shri Bahuguna to the example set by 
the Chilean Government with regard 
to the International Copper Company? 
It is in the fitness of things that the 
Janta Party should also follow the 
example set by the Chilean Govern-
ment in the matter of nationalisation 
of the International Copper Company 
in Chile. It was the expectation of 
the people, the desire and expectation 
of the country as also this House. 
And during the past few years, we 
had always collaborated and sur-
rendered ourselves to the interests of 
the foreign investment in our country. 
Is it not the time for you to rise -up 
and say that India belongs to the 
people of India and we want to build

a national self-reliant economy and 
India will not remain an arena of 
exploitation by the oil cartels.

Madam Chairman, in Clause 11 the 
Government proposes to reserve the 
right of altering the condition of work 
and service of the present employees. 
It might be necessary to bring about 
further changes but that should not be 
to worsen the condition but for better-
ment of the life of workers already 
employed there. May I seek an as-
surance from the hon. Minister that 
if alterations are necessary they will 
not be to the disadvantage of the 
workers who are already working 
under Caltex India Ltd.? May I also 
have another assurance to the effect 
that the government will improve 
upon the condition of the workers 
there?

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): Madam Chairman. I
welcome the Bill to take over this 
foreign concern particularly in the 
petroleum industry which is extremely 
important for our national economy. 
At the same time, I have my reserva-
tions and I would like to say that the 
amount of compensation that is being 
paid is very high as here is a foreign 
company which has derived tremen-
dous profits by exploiting our country. 
Earlier also I have maintained that 
the compensation amounts that are 
being doled out to the foreign com-
panies in this country should certainly 
not reach phenomenal proportions.

I am quite aware that the Minister 
himself does agree with me on this 
point. All I would like to request him 
is that when Parliament thought fit to 
amend the Constitution and give 
further rights to Parliament in the 
matter of compensation to foreign 
companies please take that out of the 
cold storage and see that you make full 
use of it. In this connection, may I 
also point -out that in the process you 
may not throw the baby out with 
the bath water. Keep what is good. 
There were good legislations in the 
past 30 years and there have been
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many wrong also. My submission is: 
Throw the dirty water but keep the 
baby.

Then Madam Chairman, I would al-
so like to join with Mr. Dinen Bhat- 
tacharya in requesting that the prices 
of Petroleum products be brought 
down but he forgot one important fact, 
namely, for a long time on the Floor 
of the House and outside house-wives 
have been agitating against raising 
the price of cooking gas. As far as 
working women are concerned cook-
ing gas is a modern thing that is of 
great use for them but its price is 
going up. While the production cost 
of cooking gas is only Rs. 8 or Rs. 9 
per cylinder after the various duties 
that have been imposed, the actual cost 
of the cooking gas is in the region of 
Rs. 28 or Rs. 32 per cylinder. I would 
request the Minister that he should 
examine this matter and see how 
much relief he can give to the house-
wife. When we want to raise our
country’s standard and take the
country forward, it is not enough to 
say: Well after all we believe in our
traditions. We believe in our great 
heritage and, as such, why not go 
back to cow-dung cake. That is the 
reply which is often given, and that 
you will agree with me on this. 
Therefore, I take this opportunity to 
sty that when you are taking a fur-
ther step forward to see that the 
petroleum industry comes more and
more under Indian management and
you are going to build up self-reliance, 
you have to build up the whole 
structure of it and be in a position to 
enable our people to benefit from this 
both in terms of fhe availability and 
in terms of the ability of the people 
to purchase this.

Madam, one more point. I do not 
want to repeat many of the points 
that Mr. Chitta Basu raised. I have
also noted them, and I would support 
him in much that he has said.

One point I would like to say is 
that I wovld like to take this opportu-
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nity of saying that when these con-
cerns are being taken over and being 
nationalised, you can take your trade 
unions into confidence also because we* 
in the trade unions, since we have to 
examine the balance sheets year after 
year when discussing bonus, since we 
have to examine the balance sheets 
when we are discussing our wage 
relations and so on, we are also in 
a position to have our points of view 
and stick to them in regard to com-
pensation because I think we would 
be able to tell you very much of the 
manner in which the money is being 
channelled away through pipelines 
cither going abroad or through the* 
perquisites that are given to the higher 
officers or the higher echelons of these 
companies. This has been a sore 
point throughout the country and that 
is why you will find very often that 
our public sector has required techni-
cians and good officers. They can be 
weaned away by these foreign com-
panies because of these perquisites  ̂
and therefore, we in the trade unions 
should be given an opportunity to 
state our point of view so that on the* 
basis of that you can assess what is 
rightful and what is not and take the 
good points because that would be 
exactly establishing democratic norms- 
not only as far as Parliament is con-
cerned, not only as far as political 
power is concerned, but democratic 
norms throughout the structure and 
the basis of our country as a whole 
in a 1 spheres of life and in all spheres 
of activity, and I hope the Minister 
who is renowned for being a dynamic 
person, who is renowned also for 
cherishing such democratic norms will* 
show the way ancl blaze the trial for 
establishing such democratic norms at 
least within the limits of his own 
Ministry.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Madam Chairman, now
this is a very welcome move by this 
Government. The previous govern-
ment has earned over Rs. 300 crores 
of foreign exchange and built up the 
reserve. Now, I want to know what- 
is the basis of paying this Rs. 13 
crores and odd in foreign exchange In

6, 1977 Shares and of i j z
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several years to come and paying a 
very Tifgh rate of interest. What I 
want is that the Minister should nego-
tiate with this Caltex Company and 
reduce that amount from Rs. 13 crores 
to Rs. 5 crores or Rs. 6 crores and 
pay the lumpsum and get rid of thia 
I think the Minister will accept my 
suggestion.

There are some flats which were 
previously on lease with the Caltex 
Company and some of the officers 
have purchased those flats and they 
have paid their own money and they 
have made several improvements. But 
some enginer or officer in the Ministry 
somehow or the other wants to acquire 
these quarters also and I want to 
know what is the basis. This would 
be mere appropriation of the private 
people’s property. I want to know, is 
there not any basis for acquiring 
these flats. I request the Minister to 
go into these details. These flats which 
were purchased by the individual 
officers of the Company must not be 
taken over and they snould be with 
those people. They were having the 
registered deeds with them, they have 
paid their own money and the Caltex 
Company has renounced its lease deed 
also. Then there is no basis for the 
Government to acquire these flats and 
it would be great injustice to do so. 
It will be a great injustice to the 
officers who have purchased these 
flats. About the Stall, the minisTer 
should see that they now work with 
much more interest, because so long 
they were working for a foreign com-
pany. Now they will be working for 
the government and for the people of 
this country. So, they will have to 
give 0f their best so that the concern 
may ruTi profitably and bring prospe-
rity to the country.

13.00 hrs.

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): 
Madam Chairman, I propose that we 
proceed with the Bill without adjourn-
ing for lunch, because there is a 
heavy business before the House.

173 Caltex (Acq. of CHAITRA

MR. CHAIRMAN: Is it the sense o f 
the House that we continue to sit. 
during lunch hour also?

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the House
agrees to this proposal.

SHRI VINODBHAI B. SHETH 
(Jamnagar): Madam Chairman, this is 
not a controversial Bill. Some of the 
members have criticised the take-over 
and some have supported it. Those* 
who have supported it think that it is 
part of the nationalisation of oil re-
fineries and oil compaines. I hope all 
hon. members who have supported this* 
Bill will in future support the take-
over of some of the companies in 
which investments have been made by 
the communist countries also.

This Bill is a legacy of the former 
government. The benefits given to 
the company include tax exemption 
along with the interest. I do not know 
whether section 15 of the Income-tax 
Act needs amendment to exempt the 
interest. Besides Rs. 13 crores being, 
given for the capital, there is the tax 
on capital gains amounting to Rs. 4.29 
crores which the government is going 
to undertake. The interest comes to- 
Rs. 1,05,35,883. If all these are added 
up, we are handing over nearly Rs. 20 
crores to this company. This was- 
negotiated by the former government.
I hope our dynamic minister will look 
into the matter of tax-free interest and’ 
capital gains tax and see whether the 
company should bear it. Tax includes 
penalty. So, if the income-tax de-
partment finds that some penalty is; 
to be imposed under section 271 ( 1) 
(a) or 271 (1) (c), will the govern-
ment pay the penalty also? These 
questions arise in my mind and I hope* 
in the minds of other hon. Members 
also.

How was the figure of Rs. 13 crores 
arrived at? Is it the market value?* 
We do not know the break-up of the 
shares of the company. We do* 
not know which method has been 
adopted for arriving at this figure.

16, 1899 (SAKA) shares and of 174
Undertakings) Bill
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The House is ignorant about that. I 
would request the Minister to tell the 
.House how this figure of 13 crores has 
.been arrived at.

There is another clause which relates 
to take over by the Government the 
premises of the employees of the Cal- 

' tex company. This clause is legally un-
enforceable, morally unjustifiable and 
socially callous. We cannot take over 
the premises of the employees who 
come from the middle class families. 
The Government has no right to inter-
fere with the contractual agreement 
between the company and the emplo-
yees. The employees have not pur-
chased these flats from the company. 
They have purchased it from the 
landlords. The company have not 
even given loans to the employees.
They have taken loan from outside
and paid interest on that. Some have 
purchased these premises in the name 
of their wives. In case of divorce, 
there will be difficulty for the Govern-
ment in allotting the premises. There-
fore, I would request the hon. Minis-
ter that this section 72 should be omit-
ted or deleted from the statute. I 

"think all the cases should be looked
into. There should not be any discri-
mination among the employees of 
three companies, ESSO, Burmah Shell 
and Caltex, and they should be given 
justice.

SHRI VAYALAR RAVI (Chirayin- 
kil): Madam, Chairman, I welcome 
this Bill. This is the baby of the old 
Government which Mr. Bahuguna is 
carrying. I do not want to discuss 
the policy but I am sorry the ruling 
party members still have anti-Con- 
gress leelings in their minds. I wish 
to tell my friends on the treasury 
benches that the Congress Government 
never ignored the petroleum indus-
try. Everyone knows that the previ-
ous Guvernment had a definite policy 
on petroleum. When the US experts 
came tfn 50s and gave their opinion 
tthat oil *ould not be found here, the

then Government ox maia refused to 
accept their advice and they went 
back. I agree that Soviet experts 
did find oil in Assam.

In 1961 the production of indigen-
ous crude was 0.45 million tonnes, it 
has gone up to 6.8 million tonnes in 
1971-72 and to 7.5 million tonnes in 
1974-75. Mr. Chitti Babu will under-
stand this. |

AN HON. MEMBER: What about 
imports?

SHRI VAYALAR RAVI: We import-
ed 7 million tonnes in 1974-75. But 
the share of these two foreign com-
panies—Caltex and Burmah Shell— 
had been reduced considerably 
Against their import of 2.9 and 1.1 
million tonnes, it has considerably 
gone down in 1974-75 to 1.2 and 0.48 
million tonnes. So, the Government 
was able to reduce the import of crude
oil by these foreign companies in
1974-75. It is true that we have to 
depend upon foreign crude because 
our indigenous production is not 
enough, and we have to spend Rs. 
1200 crores in foreign exchange.

If you look at the statistics, you 
will find that in 1971-72 it was only 
Rs. 192 crores in foreign exchange.
It was in 1971-72 that the previous 
government came to parliament. In
1974-75 it is Rs. 1200 crores. If the 
OPEC countries in Geneva have done 
something, why do you blame the 
previous government for\ ft? As a 
result of this attack on the economy, 
not only India but all the developing 
countries had to suffer. I am not 
defending the OPEC countries’ deci-
sion. I am sorry for the decision of 
the OPEC to help capitalist countries. 
That decision did not help the deve-
loping countries in Asia and Latin 
America. The money earned by the 
OPEC was put in American banks. * 
Unfortunately it was their decision.
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Therefore, don't abuse the previous 
government saying that it had no 
policy. It had a policy. We have 
found oil in Bombay High. I hope 
Mr. Bahuguna will continue the pro-
cess. I am sure he has no all-com- 
munist mania.

Now about the employment and 
distribution policies. Some refineries 
are producing crude and petroleum 
products and selling them to the IOC. 
The IOC employees are getting all 
the benefits like bonus, while the 
producing units are not getting any 

benefit at all. For example, I will dte 
the case of the Cochin refinery to the 
Minister. That refinery does not have 
a distribution agency. The agency 
is the IOC—The issue of paying bonus 
arose. The Cochin refinery emplo-
yees could not get a single paisa as 
iDonus in 1974-75, because they were 
told that losses were being incurred. 
Meanwhile the distribution agency 
employees, viz. those of the IOC got 
a bonus of 20 per cent because of the 
pricing policy. The hon. Minister 
should look into the pricing and dis-
tribution policies.

We have petrol bunks under the 
name of Hindusthan and Bharat. But 
the distribution is made only from the 
production of the Cochin refinery. 
The names are different. The com-
panies have gone. Why can’t we have 
a single distribution agency? Let all 
“the petrol bunks be put up̂  by the 
IOC. Let the refineries exist as pro-
ducing units; and let there be another 
distribution agency. It will help us 
better. The Cochin refinery makes 
the supply to all the petrol bunks in 
Kerala and Tamil Nadu. The refinery 
workers will then be benefited. In 
this connection, I would urge upon 
the Minister not to fall into the trap 
of some of the notes put up. When 
an idea was mooted to increase the 
capacity of the Cochin refinery, a 
proposal was made for the super tan-
ker to come to the Cochin port. When 

•this idea was mooted by the Petro-
leum Ministry, it was said that they

can have a pipeline from Bombay to 
Cochin. This was a funny idea. It 
sobotaged the whole programme of 
the government. I hope the Minister 
will be careful about this funny idea.

I am pointing out this because the 
people of Kerala are sore that the 
super-tanker berth has been denied 
to the Cochin Refinery. The capacity 
of the Cochin Refinery has already 
increased and it can refine more crude. 
I think the total capacity of the State 
sector refineries is 20.1 million tonnes. 
It can be increased if the Cochin Refi- 
nedy can be expanded, and that can 
be done if you help to establish a 
super-tanker berth at Cochin. If you 
allow a super-tanker berth to come 
up in Cochin, the entire south will 
will be supplied by the Cochin Refi-
nery.

The employees should be complete-
ly protected. Government have taken 
a wise decision to cut down the sala-
ries of the high-paid officials from 
Rs. 10,000 to Rs. 5,000. It is a very 
good decision. You must fix a ceiling 
on the salaries of high-paid emplo-
yees of the refineries, be it the Manag-
ing Director or anybody. There should 
be a uniform policy regarding the 
salary for the managerial and other 
cadres and the disparity should be 
reduced between the ordinary work-
er and the highest paid employee.

I agree with the view expressed 
here regarding compensation. Even 
though I belong to the previous Gov-
ernment, I am not able to appreciate 
the agreement under which the Gov-
ernment decided to pay a high com-
pensation and write-off tax arrears. I 
do not know whether this Government 
can do anything about it. Perhaps, 
they have to honour the commitments 
of the previous Government. Other-
wise, Government will lose their cre-
dibility. I am very sorry that the pre-
vious government agreed to such a 
high compensation and I want to ex-
press my regret for it.
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Shri Ram Gopal Reddy made a 
suggestion that we can pay the com-
pensation in one lump sum rather than 
in five instalments. Since our foreign 
exchange reserve position is very good, 
we can pay it in a lump sum and 
thus save the interest payment.

While wishing the hon. Minister 
every success in this Ministry, which 
is a very complicated one on account 
of the foreign exchange involved, I 
wish to say that the hon. Minister 
has to look to the interests of all the 
regions of the country. For instance, 
Shri Alagesan referred to the Madras 
Refinery and I have referred to the 
Cochin Refinery.

SHRI O. V. ALAGESAN: I have 
also referred to the Cochin Refinery.

SHRI VAYALAR RAVI: The hon. 
Minister comes from UP and the 
Mathura Refinery is still in difficulties. 
I hope that along with the Mathura 
Refinery, the Madras and Cochin Refi-
neries will al&o flourish. I hope he 
will give equal importance to all the 
three refineries.

I congratulate the hon. Minister and 
support the Bill.

SHRI H. N. BAHUGUNA: Madam 
Chairman, I am beholden to the hon. 
Members who have given their very 
valuable suggestions while discussing 
this Bill on the floor of this House. 
My hon. friend, Shri Alagesan, with 
his vast experience of the actual 
working of this Ministry, has given 
many suggestions.

I can assure him that the location 
of refineries has got to be inter-con-
nected with the availability of crude 
and the prospecting of crude which is 
going on both in the Bay of Bengal 
as well as in the Kutch area. We 
are not at the journey’s end so as to 
indicate where we propose to put up 
our new refineries. Obviously, they 
will have to be put up at particular 
points tvhere crude can be made 
available. It has been suggested that

it should be put up only at the coast- 
But the whole complexion of the: 
country is such that regional imbal-
ance and many other considerations, 
have to be taken into account.

The consumption point has also to  
be kept in view. Whether we carry* 
crude or petroleum products is a ques-
tion ultimately of economics and we* 
have to see what is more economic 
ir> the over-all interests. I can assure 
you that no other consideration will 
weigh with this Government, with me, 
except the wellbeing of the people of 
this country, providing them with, 
the cheapest possible fuel or energy 
and the location will, therefore, be: 
decided on that basis.

Another point has been raised by" 
almost every speak about compensa-
tion. It is not really compensation. 
The word “compensation” has its 
own meaning and, therefore, I do not 
want to use it. I am merely saying 
that an amount in consideration of 
the take-over is being paid. As you> 
know, this is an international, foreign 
company, and for good reasons or for 
reasons best known to the predecessor 
Government and their negotiating 
team, all this has been agreed upon 
by the Government of India.

I am not one who would say that 
there has been no petroleum policy, 
if I may say so. If there is anything" 
which can be said to the utmost credit 
of the last 20 years of Congress rule 
in India, it is this particular field 
where India has gone ahead at a 
speed and in a manner which I would 
say remains a matter of pride for this 
or any developing nation.

It is another point that mistakes 
might have been committed here and 
there. Shrimati Parvathi Krishnan 
was quite right. One should never 
throw out the baby with the bathwater. 
The bathwater is there, I am only 
trying to isolate the baby from the 
bathwater. There have been mistakes 
here and there which have got to be
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taken care of, avoided, but funda-
mentally in the sector of petroleum 
and petroleum products it has been 
to a large extent a policy of self-reli-
ance and public gr State ownership 
of the means of production.

It yeas asked how we arrived at this 
Us. 13 crores. I do not want unneces-
sarily to present the case as a defence 
counsel would do—I am not saying 
everything that I should be expected 
to say—but the written down value of 

the assets of Caltex and all those un-
dertakings which are taken over in 
-their books of accounts would be rea-
sonably such as to make us accept 
this amount as a fair price for the 
take-over.

My eminent and hon. friend who is 
a leading advocate has raised the 

<question about income-tax and the 
Teason for exempting them from pay-
ment of income-tax. He has asked 
what would happen to penalties to be 
imposed on Caltex, if any, for the past 
years or the current year. So far as 
the liability of Caltex on many ac-
counts, whether it be income-tax or 
•other taxes or duties which are in 
dispute, is concerned, we have to see 
■that we do not give away the entire 
amount all at once. So, we are keep-
ing some amount behind so that over 
three or four,years when their liabili-
ties vis-a-vis the Government with 
Tegard to income-tax and other mat-
ters are cleared up, we have an amo-
unt from which we can make the 
deductions necessary.

That is why, we are doing it in 
instalments and it would not be pos-
sible if we are really to give the 

'entire sum to them. I quite cgree 
with the calculations of my hon 
friend with regard to Vinod Seth. 
His catenations are not wrong by 
ani large; they are just a little here 
and there, but they are near the point 
so much approximating to the actual 
amount. But the point is that so far 
as capital gains tax is concerned, it is 
to be done in rupee basis. We have

helped them with money and they 
gave back that money to the Govern-
ment. It is true that they take away 
Rs. 13 crores; it is not Rs. 13 —4.29 
crores. Then there would be about 
Rs. 8.71 crores. Obviously, it is not 
intended to reduce the take over 
price, or the take over cost or money 
in consideration of take over. Th^ 
net is 13, that is, you see somewhere 
or other, if the hon. Members should 
like to say: I do not want to make it 
part of the records of the House, be-
cause we have got still an oil company 
and I do not want to get involved 
with them on the pattern, this parti-
cular pattern, I will have to keep In 
my mind the various views expressed 
here. But, right now, if we are to put 
and present the case in support of all 
that this Bill contains, perhaps it may 
not be in the national interest. There-
fore, I want to tell the Members here 
and assure them that we do not want 
to give any amount more than neces-
sary and I wish we could withho-d 
this. But the thing has gone to a 
length where the country’s commit-
ment has gone rather far or is irrevoc-
able, unless we are to come down upon 
a policy of expropriation or a policy 
declaring that we sha 1 not pay any-
body anything.

Shrimati Parvathi Krishnan is quit? 
light in pointing out about 31D re-
garding the Constitution Amendment 
Bill which this House had the privi-
lege to pass in the 5th Lok Sabha with 
regard to compensation. As far os 
3ID is concerned, it is quite right. 
But the point is that unfortunately 
the predecessor Government never 
used it for a day, never used it for a 
moment. I assure here that we do 
propose to take it out of the cold 
storage and make use of it as much as 
possible and as far as possible. Un-
fortunately, we cannot deal with 
either thing one way or the other.

My hon. friend was talking about 
the question of Soviet investment. I 
do not know much about that. So 
far as Soviets are concerned, the basic
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help has been in the public sector. 
We have already taken the public 
sector with us. There is no question 
of taking over Russian interests ex-
cept where they are in private com-
panies or I do not know how far they 
are. The point is that socialist b'oc 
came in this country and helped in 
the basic field in the public sector. 
Others came in various other fields. 
I am not going into controversy. But 
We take over on the same ground or 
whosoever runs that particular indus-
try irrespective of colour.

A point has been raised about the 
employees and there are two parts of 
it. As far as this particular clause 
about changing the terms and condi-
tions of the employment to which 
some of my hon. friends felt disturb-
ed is concerned, I can assure them 
that there is no intention on the part 
of the Government to change any of 
the terms and conditions of the em-
ployment of workmen. Instead I 
give full assurance for the workmen 
that we do not want to change them 
but not for those people who are in 
that category, who are not workmen, 
who are supervisory staff and other 
covenented officers and those who have 
perks and salary which are not in 
tune with our total wage policy. 
Rs. 8000 including perks or excluding 
perks is not a salary which I can give 
to anyone. Either that man has got 
to come down to our terms within 
our wage structure or I cannot create 
a special field for this type of people. 
There is no question of hurting or 
harming any other set of employees.

So far as the employees who were 
retrenched by the Caltex earlier are 
concerned, if any of them is of any 
use to us, in our new refineries or in 
our new organisation, certainly, he 
will be considered and I will be there 
to consider them. But in these refine-
ries or in these particular place where 
there is no possibility of having com-
puterised work, there is no possibility 
of bri'ging them back in those very

places. I am sorry, I have to say, 
with regret, no on that score.

There has been a lot of talk about 
pricing policy. We are not talking 
now on this. But with a goodwill on 
all sides and a good wish on all sides 
for reducing the prices, something can 
be done. But how do we go about? I 
welcome the suggestion made by Mrs. 
Parvathi Krishnan of asking the trade 
unions how to go about it. I am re-
questing her right now, through you. 
Madam, that she may kindly make a 
working paper for a reduction of oil 
prices or petrol prices or, for that 
matter, any price and I am willing to 
sit with them to work on that econo-
mics. The trade unions do know 
more than what many of us do. I 
have knowledge of them because I 
myself have been one of them.

My point is that someone has to 
make a start and do something about 
it. I am quite willing to go into the 
whole question along with them if 
they can tell me how to go about 
that matter. There are certain things 
which are inevitable in the context of 
rising oil prices all the world over. 
That has to be kept in mind and, I 
am sure, we cannot give unnecess?ry 
hope to the people that something is 
going to happen when we know that 
the journey has not come to an end 
in the matter of self-sufficiency in 
petroleum or its derivatives.

Som° hing was said about the rate- 
of interest, why 8 per cent. Again, 
I sav it is part of the bargain. That 
is not something which unilaterally 
the Government has done. There has 
been a bargain struck between the 
Government and the Caltex. Every-
thing is a byproduct of that bargain. 
Some people will say, “Why not the 
Janata Party Government overthrow 
that bargain and have a new one?” . 
These are not the things which are 
done by a great nation of ours. The 
continuity of Government and the con-
tinuity of the commitment or, for 
that matter, the credibility of the
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Government is a matter of great im-
portance and we should do nothing 
which may in the international world 
create a scare against the Indian eco-
nomic system or against the various 
sort of things that are connected with 
our economy.

Npw, though I very much dislike it, 
there are many multi-nationals in this 
country. They are already here. They 
are in the field of drugs; they are in 
many other fields and in very strate-
gic fields. Yet, I cannot do much 
about it in 7 or 10 days. After all, if 
somebody has crept in here for the 
last 50 years or 40 years or 30 years 
or 20 years, one will have to think 
what to do about it at least for many 
months. We cannot with one shot 
say, “Look, you take Re.l/- and go 
back home'’. The Constitution says 
that. Under the Constitution, I will 
be entitled to take away any industry 
for Re. 1/- . No court can cha^enge 
that in view of the Constitution 
Amendment. But that will create a 
situation in which perhaps our society, 
as constituted today, is not willing to 
go nor we are ready for that absolu-
tely new type of thing which involves 
many considerations.

I cannot create socialism in the Pe-
troleum Ministry. Obviously, that is 
not a byproduct of petroleum. If it 
were so, I would have done it. Socia-
lism is not a derivative of petroleum. 
But I can assure the hon. Members 
one thing. Everybody knows my 
views. I am a socialist. I do believe 
in sociaMsm; I do believe in public 
ownership of the means of produc-
tion. We should have more and more 
of it. But I do also believe that we 
have a democratic way of life. We 
have to proceed in a particular man-
ner. We have to do many things. 
But democracy is equally important. 
Therefore, we have got to see that 
we don’t do things in haste.

One thing more that as was said 
was about cowdung. I would appeal to 
the whole* nation to save cowdung. 
We don’t want it to be wasted. Apart 
from other uses, the farm and field 
needs it is a basic inorganic fertilizer.

In fact, cowdung is more precious to 
me than many other things, but to-
day we are wasting a lot of it. We 
have to develop a cowdung technolo-
gy which involves the gas system 
of cooking for the rural areas. It is 
not the housewives in the towns and 
cities who really matter in this con-
nection. I don’t say that they non’t 
matter; they do matter in the eco-
nomy of the country but the vast 
number of mothers and sisters of the 
rural areas are dealing with cooking 
more than anyone else is doing, and 
it is they who have to be told how 
to save it. Therefore, the technology 
of using cowdung gas for producing 
food and yet saving cowdung for the 
farms as inorganic manure has to be 
persued more and more, for which 
we need the assistance of the Hon. 
Members as well as a deliberate 
policy on the part of the government 
to pursue that line and to assist and 
help those putting up this typa, of 
plants.

Now, Mr. Alagesan was quite right 
when he said that when the refinery 
was put up there was an agreement 
made in 1950 that for twentyfive years 
there shall be no takeover. This, in 
fact, is therefore a continuation of 
the terms of the agreement made at 
the time of the factory Or refinery or 
particular organisation being brought 
into this country. But I can assure 
you that it is not a bad bargain. In 
spite of the fact that one can say 
that there could be still less payment, 
to say that they have taken away 
hundreds of crores of rupees is also 
not physically correct. But I don’t 
want to enlarge on this as I have to 
deal with one more company in this 
particular field and many more in 
the field of drugs and fertilizers. But 
I wou!d say that what has been done 
has been done in good faitlj and T 
smell no rat in it. In fact, tfte wholf 
thing was processed under an Ordi-
nance and that Ordinance was public 
property.

Now. regarding the employees, 
some Hon. Members raised a Doint 
about some premises. Some fiats ir-
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Bombay—about 29 or 30 of them—
:and some perhaps in Delhi were rented 
by Caltex and Caltex then gave 
them over to the officers as perquisites. 
When we announced our policy in 
1974 ( ‘we’ means the Government of 
India—and it is a continuing thing, 
whoever may be there) they passed 
over these flats to the senior emplo-
yees, who purchased them out of 
their hard-earned money, and a num-
ber of them—twelve to my Know-
ledge—are occupying these flats even 
today as owners; and Caltex was to 
surrender the lease. I may say that 
the whole thing was processed even 
before I became the Minister of 
petroleum. As the Prime Minister 
said the other day, we have been here 
only a few days and the whole 
trouble is that it has to pass through 
so many stages by reason of the 
requirements of law. So, oven be-
fore I became the Minister 1he Bill 
had been processed at all levels and 
I signed it later on as my baby. I 
accept it; I don’t say that there is 
anything wrong about the whole 
thing. But as for 7(2), there is really 
an element of mischief in it. When 
the discussion comes up on that Darti- 
cular thing, at that point I will make 
my observations, but I can assure vnu 
at this juncture about one thins— 
that it is not our intention to throw 
out those, who have purchased the** 
houses, from the flats. We are very 
sorrv that Caltex should have dnn* 
such a thing and put these Deopl-r* in 
a quandary.

Suppose those officer* Ho not 
to rorvo, Whp^e do I put mv new 
officers? In which premises? I have 
no house. I have to provide a house. 
Therefore, I am between the Devil 
and the Deep Sea. Nevertheless, 
we shall try to And come method bv 
which w* t pHup* thp misohW in 
this. The mischie* is we wern tak-
ing over the rights of the emDlovce' 
without providing for any payment

thereon. It is true, Constitutionally 
and legally there is the difficulty; I 
admit that. Suppose we say that we 
pay them some money in considera-
tion of this particular thing contained 
in Cl. 7(2) or so. But I can assure 
you that, by and large, the policy 
would be* not to disturb them, even 
if we are put to some inconvcnience. 
If the law is needed to be changed 
to that extent, I have to go back to 
my colleagues; I cannot do it unilate-
rally. The thing came up only a day 
before; some people came to me only 
a day before, in the night at about
9.00 p.m. _I did not really have the 
time. I have to consult my col-
leagues. It has to go to the Cabinet 
Therefore, right now, I would plead 
patience with the friends who have 
any difficulty in this, and I can assure 
them that, so long as I am at the 
helm of affairs, I make this commit-
ment that I do not propose to dis-
turb these people who have purchas-
ed these flats and whose ownership 
has already been established before 
the introduction of this Bill. If some-
thing is done today or yesterday, I 
am not going to bother. The mischief 
in the law is there. But that will be 
attracted only if I were to interfere 
with the rights of that particular 
person, and I say that we do not 
propose to interfere with those rights; 
we do not want to trouble anybody: 
it is not our business to do that. I 
am sorrv, Caltex had played clucks 
and drakes with us. It was not a 
correct thing for a company of the 
standing of Caltex to put us against 
our own Indian brethren and make 
this Government face them—Caltex 
taking- all the praise saying ‘we gave 
you this*. We know that this has 
happened. The company was going. 
The»y knew that they did not have 
to surrender any right. They had no 
business to surrender any right. On 
that very point, I have to talk to 
Caltex since they have done it. They 
have also to tell me how they pro-
pose to do and what thev propose to 
do in the matter. I only hope that 
they are no more doing that. What-
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ever has happened has happened. It 
is only 12 quarters. But if you go 
on extending this favour surreptiti-
ously, it is not a correct thing to do, 
it is not a correct behaviour.

In the end I would say that I am 
again grateful to my friends who 
have suggested many things beyond 
the scope of this Bill, with regard to 
larger policy frame of petroleum, 
crude, its production, and s° on. I 
would only say that I need the good-
will of the whole House and the 
peopled Government will have to 
have the luck to find more oil. In 
respect of oil, it is luck and pluck 
both. Millions and billions of rupees 
have been spent round many coun-
tries, but they have not been able to 
strike a single well. Therefore, I am 
'only prayirng, hoping and expecting 
that we will strike more oil. I am 
more than sure that India’s destiny is 
linked up with energy, and energy 
we shall have.

DR. HENRY AUSTIN (Erankulam): 
The hon. Minister has said that he 
would try to find more oil. Will he 
give an assurance—or at least say 
that he will look into it—that the 
remaining places where prospecting 
was proposed to be taken up will be 
taken up. I have particularly in view 
my constituency, off the coast of my 
constituency, Ernakulam in Kerala, 
where some surveys have already 
been undertaken. Throughout Kerala, 
people are waiting for some such en-
couragement. I hope, under the 
Minister’s dynamic leadership, the 
areas in Kerala will be taken up.

SHRI H. N. BAHUGUNA: We are 
at the moment on Caltex. I cannot 
make a random speech. I can assure 
him that, wherever oil is available, 
off-shore or on-shore, it will be our 
endeavour to bring that oil up.

SHRI VAYALAR RAVI: Regarding 
Caltex take-over, about employees, 
will the Minister announce that there 
will be labour participation in the 
management?

SHRI H. N. BAHUGUNA: The
policy in this respect has n0t been 
changed by this Government, but I 
would say that to the question of' 
participation of labour in manage-
ment, we have to give a careful 
thought and at the appropriate time 
we would come to that. But as I 
said, the basic policy of the Govern-
ment in this regard has not been 
changed by us.

SHRI M. S. SANJEEVI RAO 
(Kakinada): As you know, the
foreign companies who had taken 
lease on the East Coast are not going 
ahead at all. What action is being 
taken?

SHRI H. N: BAHUGUNA: They
had tried one well, but found it 
barren and they are not doing their 
job. But right now it does not arise 
in relation to this Bill.

SHRI ANNASAHEB GOTKHINDE 
(Sangli); The hon. Minister has said 
that he would protect those transac-
tions which the Caltex had entered 
into in respect of some premises. We 
would like to know whether that 
protection would be afforded to the 
transactions entered into before the 
introduction of this Bill or before the 
appointed day.

SHRI H. N. BAHUGUNA: I have 
already said that those that have 
come within the purview of this Bill 
are supposed to be between 1974 to
1976. That is the period governed 
by Section 7(2). Whatever is covered 
by that, I am talking of that only.

MR. CHAIRMAN: The question is:

"That the Bill to provide, in the 
public interest for the acquisition 
of the shares of Caltex Oil Refining 
(India) Limited and for the acqui-
sition and transfer of the right, 
title and interest of Caltex (India) 
Limited in relation to its under-
takings in India and thereby to 
secure that the ownership and con-
trol of the petroleum products pro-
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duced by the Caltex Oil Refining 
(India) Limited, and marketed and 
distributed by the said undertak-
ings, in India, are s° distributed 
as best to subserve the common 
good, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we will
take up clause by clause considera-
tion of the Bill. There are no amend-
ments to clauses 2 to 6. The question 
is:

“That clauses 2 to 6 stand part 
of the Bill.”

The motion was adopted.

Clauses 2 to 6 were added to the 
Bill.

Clause 7— [Special prori.sio?:;; or, to 
certain rights and interests held 
by Caltex (India) before the

appointed doy"].

SHRI RAM JETHMALANI (Bom-
bay North West): I beg to move:

Page 5,— 
after line 5 insert—

“Provided further that nothing 
in this sub-section shall apply to 
any transaction involving the 
delivery of possession actual or 
constructive of residential pre-
mises by Caltex (India) before 
the appointed day, either upon 
transfer, surrender or relinquish-
ment or otherwise of a right or 
interest therein in favour of the 
owner or a person who is or was 
an employee of Caltex (India) or 
a sf>ouse or child of such an em-
ployee, or the Joint Hindu Family 
of which such employee was a 
member.” (1 )

SHRI VINODBHAI B. SHETH: I 
beg to move:

Pages 4 and 5,—

omit lines 34 to 46 and l and 2 
respectively’ (11)

Page 5, line 6,—
for “ (3)” substitute "C2>” (12)

Page 5, line 7,—
omit “or sub-section (2)” (13)

SHRI RAM JETHMALANI: Madam 
Chairman, now that the principle of 
the Bill has been accepted in full> 1 
only want to make one observation. 
While I fully accept the dynamic
socialism of the hon. Minister as well 
as the central core of the Marxist 
teaching which I hear on the other 
side. I must make it clear that one 
of the copious causes of injury to our 
national interest in the matter of 
development of our industry and
economy has been our thoughtless 
criticism of foreign capital, foreign 
investment and the role of foreign 
companies. I think, our economy
needs them and I hope, we shall con-
tinue to attract foreign capital on 
terms not of exploitation, but of 
partnership. Our Indian companies 
tare flourishing in foreign lands and 
if all the time we keep on saying 
that the’se foreigner^ come here and 
make investments and exploit this 
country, there is no reason why 
others should not say so about Indian 
companies which are making fairly 
good profits in other countries. I 
take it, therefore, that the policy of 
this Government is not going to be 
to shy away foreign capital out of
this country.

Coming now to Section 7(2), I wish 
to make clear my own view as a 
lawyer that Section 7(2) is wholly 
unconstitutional and void. It is in-
defensible even under the provisions 
of the Constitution as they exist after 
the 42nd Amendment. You cannot 
validate Section 7(2), but since the 
hon. Minister is in some difficulty, we 
do not wish to embarrass him and 
we would allow Section 7(2) to go 
on record with the assurance that he 
shall protect all those who have 
validly acquired titles to the proper-
ties in which they were living until 
the date of their retirement from 
Caltex.



Let me\ however, say this, that 
perhaps the hon. Minister is not very 
fair to Caltex because Caltex might 
not have really played ducks and 
drakes with us as he said but it is 
the old policy of this company and I 
know it. It is a policy which existed 
prior to 1974 that whenever their 
senior employees retired, they tried 
to provide accommodation for them 
by releasing accommodation in their 
favour and surrendering their own 
in rights in the apartments which 
they held. Therefore, it is not some-
thing which they have done after 
1974 or tried to do something under-
hand. They have also been guided by 
humanitarian motive3 in favour of 
their °wn employees and they have 
tried to see that nobody is uprooted 
after his retirement. Therefore, I do 
not know whether this criticism is 
really justified and I am sure the hon. 
Minister will look into this and 
rectify it if this criticism causes any 
underserved damage or hurts to any-
body.

If the hon. Minister has accepted 
that he is not going to disturb those 
who are in occupation, I believe he 
will have no difficulty whatever in 
accepting the amendment that I have 
moved, namely, the addition of a 
proviso to clause:1 7(2) on the assump-
tion that clause 7(2) will continue to 
be a part of the law. All that we 
have said here is that nothing in 
this section shall affect the right of 
those employees who have received 
residential premises from Caltex on 
surrender of their own tenancy 
rights. This proviso you should have 
no difficulty in accepting at all. This 
is without any embarrassment to any-
body. I do not want anybody to be 
left to the tender mercies of an as-
surance given when the legal titles 
will be wholly displaced. Consider 
Madam, what will happen? How will 
these people defend themselves 
against trespassers in a court of law? 
Suppose a trespasser comeq and says 
'Your title is extinguished under Sec. 
7(2). You are not the owner at all',
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what is the remedy for them? There-
fore, to protect them, you must ac-
cept at least this limited proviso 
which I have! moved and Mr. Sheth , 
has already allowed you to retain 
Section 7(2).

That is all I want to submit. You 
should make it secure for these peo-
ple to live in their premises.

SHRI VINODBHAI B. SHETH (Jam-
nagar) : I heard some of the expla-
nations given by the hon. Minister 
and when the assurance is given, if 
the proviso of Mr. Ram Jethmalani 
is accepted, I do not mind withdraw-
ing my amendments.

Secondly, if you say the compensa-
tion is equal to the written down 
value, it is a bit contradictory. When 
the price negotiated is Rs. 13 crores, 
then there is a capital gain of 
Rs. 4.29 crores. If the written down 
value is accepted as the amount for 
compensation, then the question of
capital gains does not arise at all----
(Interruptions). Yes, it is a question 
of book entry.

We are going to pay compensation 
as per clause 10(3). So far as the 
credibility of this nation is concerned, 
the provision ‘free of income-tax* 
may be kept.

SHRI H. N. BAHUGUNA: I am
/grateful to Shri Vinodbhai for agree-
ing to this 8 Pfc‘r cent.

Regarding the question raised by 
him with regard to capital gains 
which amounts to Rs. 4.29 crores. I 
am again saying that it is part of the 
bargain and it is not a question of 
something. In any case, it is a book 
entry. We pay thehn and they pay 
it back to us. They do not take it 
home?. Nobody is allowed to take 
it home. We are not, reducing it 
from Rs. 13 crores because that is a 
commitment and a bargain.

So far as the point raised by hon. 
Member, Shri Ram Jethmalani ii

16, 1899 (SAKA) Shares and of 194
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concerned, I am completely in agree-
ment with him. My difficulty is, as 
I said and also indicated, the matter 
has to be considered by the Cabinet. 
When I said that, I meant that it was 
considered by the Cabinet even 
before I came to the Petroleum 
Ministry-----

SHRI RAM JETHMALANI: We
will protect you against your Cabinet.

SHRI H. N. BAHUGUNA: I am
not seeking protection. I am saying 
about the propriety. Something 
which we charged the previous gov-
ernment with, I am not going to com-
mit the same mistake. If it is neces-
sary to provide it by law—Mr. Jeth- 
malani says that it should be pro-
vided by law, but I am going a step 
further—if it is necessary and perhaps 
it may be necessary to do so, then 

we may think of removing the entire 
clause. We might have to do that. 
Therefore, I appeal that the question 
of accepting the proviso should not 
be insisted upon.

SHRI RAM JETHMALANI; I am 
not pressing Amendment No. 1 to 
Clause 7 of the Bill. I seek leave 
of the House to withdraw it.

Amendment No. 1 was, by leave, 
withdrawn.

SHRI VINODBHAI B. SHETH: I
am not pressing Amendments No. 11,
12 & 13 to Clause 7 of the Bill. I 
seek leave of the House to withdraw 
them.

Amendments Nos. 11 to 13 were> 
by leave, withdrawn.

MR. CHAIRMAN: The, question is:

“That Clause 7 stand part of the
Bill.”

The motion was adopted.

 ̂ Clause 7 was added to the Bill.

Clause 8— (Removal of doubts)

SHRI ANNASAHEB GOTKHINDB
(Sangli): I beg to move:

Page 5, line 27,—

for “an” substitute “a reasonable"
(6).

The amendment is very simple and 
I hope there should be no difficulty 
for the Government to accept it. 
Before referring to Clause 8, I would 
draw the attention of the Hon. Min-
ister to Clause 15 of the Bill on 
which this particular amendment is 
based. It requires the contract to 
continu-e unless terminated by the 
Central Government.

Please refer to page 8, last proviso:

“Provided that the Central Gov-
ernment shall not terminate any con-
tract of make any alteration or modi-
fication therein except after giving to 
the parties to the contract, a reason-
able opportunity of being h e a r ....”

Clause 8 is for removal of doubts.

8(2) “If any question arises as to 
whether any property appertained,
............................... . the question shall
be referred to the Central Govern-
ment which shall after giving an 
opportunity of being heard to the 
persons interested in the matter, 
decide it in such manner as it may 
think fit ”

Government has already taken the 
stand that opportunity should be 
given. There has to be and should 
be a reasonable opportunity. Why 
is not my amendment being accept-
ed?

SHRI H. N. BAHUGUNA: I do not 
mind accepting if the word ‘reasona-
ble’ is put.

MR. CHAIRMAN*. The question is:

‘Page 5, line 27,—
for “an” substitute “a reasona-

ble” (6)
The motion was adopted.
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MR. CHAIRMAN: The question is:

“That Clause 8, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added 
to (the Bill.

14.00 hrs.

Clause 9— (Power of Central Govern-
ment to direct vesting of the under- 
takings of Caltex (India) in a Gov-
ernment Company)

SHRI ANNASAHEB GOTKHINDE: 
Sir, I beg to move amendments Nos. 
7, 8 and 9.

Page b, line 31,—

omit “, or has complied/’ (7)

Page 5, line 36,—
omit “such earlier or” (8)

Page 5 line 37,—

omit “ (not being a date earlier 
than the appointed day) ” (9)

3 S' ^  Tf f  |

SHRI ANNASAHEB GOTKHINDE: 
In deference to the wishes of the hon. 
Minister I will not press these am-
endments.

I seek leave of the House to with-
draw these amendments.

Amendments Nos. 7 to 9 were, by
leave, withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 9 stand part of the 
Bill.”

The motion was adopted.

Clause 9 was added to the Bill.

Clause 10- [Payment of amount to 
Caltex Petroleum and caltex (India)]

vh H K u m  m s *  ( i n p f t ) :
f f W T f a  T, 3  r STTTT 1 0

2)Sf $ smT#9fte?r'fsri;P W  i 
q^rr | srrcr 10 3w rr ( 1) t  
^  3fft $  *jsr Jiff ^ h t  i

I beg to move: *

Page 6, line 9,—

add at the end—
“and this amount shall be 

spe'nt by the company on the 
development of small scale in-
dustries in India.” (3)

ETRT 10 ^  3TOTTT ( 2) if 3ft 
%TT WtSR I ^  t  3JTT1T
H^ll, ^  ^di f^TT T̂PT I % tî sT
^ ^  ^  + ^ 1 1 fa  srnjR w
r̂r SFTT ?>TT ^ ^  qft T̂RTrr, f  
d̂*ii ft T̂RcTT ̂  f*f> 9fk8rFT Vt 5ffT 

#3TTTdr̂  Stfif fa<il gW
if  W trt ip r  ^rnr
sftT tT r; *n?R WT «  I rft 3R ^

?<pfr wi^ft <tt  sw  f̂ nn r̂r
HWkTT  ̂rft W Wpft spf f*ff w>lsi 3TT

^  Jift w j  Jf *rfr ?nt 1
f*TTTr 'jft hicT >̂T W
^ i f  Pĥ sIi g’s r r ^ ^  cffr 

rniT̂ rft vt T̂nr̂ R i
5T̂  itft if T̂ff STRTt
^nft f̂t 11 r̂nj gr if forr r̂r 
T*rr wrr ^  ^ rft ^t f?
if forr w  | <rt ^  ^t ?t
’jw  Ppjjt sn f  ?fh! ^rrt

wtvmiw n  ^  >rt | ^
?r f̂t <̂ ti if jprrc

ft t^tt 1

•Moved with the recommendation oi the Vice-President acting as Presi-
'dent. 61
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wwTfl : srrr j t r t

srShrife ^  w r  t  ?

f w ^ r  ’ T T r n m  m ? *  :  ?Tf e t r t

1 0  3?t ^ T t J R T  ( 2 )  T T  |  I 

*rm rfe T  : s r f i R  ?fo
m  | 5TTT ?

« f t  j u t  h i  T̂TT«r»f i r r ^ r : srSfeifc
t̂ r t  w  i f  ^ft f e n  w  |  w f  eft |  3 i

^  S3T5T ^Tff ^Pf^T |  I % ^ T f e R T  
f t  «t>*5'ii ^  f%  '5FRTT 4 l i t  % * f t
w t w  I #  i f  ^RrTT * t  ^ r  |  3 t  r 
w  f t r o  r *r§r ?RTf%ftsr wwr i tm  
W r f ^ t r  f f  T *T5ft ^  ^ T  6 *T H  ^ T  eRT>
55TTf̂  ^rTT T̂TfT far f^p|*eTR V *nft 
^ f r f r  spt f s r n :  5R> f t  ? m r ^  ^
|  ?fr w  sFncq^r 1 1  w r a  ^ r ^ f r w r
^  |  ^ T  < R  3RTT I  far f W
'T f t  ^nPTT 'ft®  W T  T o F T  f>, * f
^fTeT >̂T T f f  3TeTT ^  f l i y  ^ul S TIT^t jT, 
r + « M  £ , ^  *TOT i f  SjfrffMET W ?  
5TPTT g", eft ^ T  ^ R  3TeTT i f  *T5T mA|Ki 
i T f ^ f  ^  TSeft |  I S t  e R f  3?t ? f e  

«T%^ft, f a ^ f t  f t  *TT ^ f t  f t  9T * T f  * f t  
ft  T O I | f c  <ft$ spt T O R  # 5ff end 
spt f t  %  4i f̂t-q*e>M f t  ZTT * T f  
W T FR t | ,  JT f  ^ft ^  'TrTT 5HRTT |  eft 3TT
sr r f ^ F T  + h h ) <ft# ^ft * k + k  t t :
^ e H i <;«tiq T f T  f t  f%  f^RT * R T T T  t  
+ m *f t  % ^ t  ^  % ^ R + H  * R + R
%  ^ R  i f  ?TT 3 R  ^ T T  f ^ J T  f t  T T  ^ ft f T ? T  

i f  S T R R T C t  ? f k  T p ftT T C t #  f t  %  ^TFT T 7  
T f t  |  %  ^ f t  5 n T T f^ T

f t T R  eTV'M^fM ^ R ^ F R  ^  ^ e R t  3"?t TTfW  
5 T R ^ R  ^T^cT ^ R  %  ^  T >̂T ePT ^ R  f ^ T T

'O

f t  eft 3J> ^RcTT ^ft ? R + T T  I ^ T T ^ t  
?THHI ^ I ff?!*, I

j r ^ t  gft % f ^ R  %  s r ^ n ^  %  ? m
^TfT ’^'P ^  i ' f ' K  ^IT^T ^ R  ^9Ft ^
eft g?T5Ft # %  e ftt  I STTT ^  ? R ^ R  T
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^ K T  ft^TT * T i ^ %  ^ v F T T t ^ t  « T T ir  
^>T eft 'dti'T't f^T >iln ^tiei' ^  ^
'H H ^ d l f  W  ?W? * f  ^ t t  ^ 7  1 1
ftrw ^ft W f S T Z  % ^ R t  %  arr^T f w  I  

^ t f  t ^ f t ^ I  |?1T ?fl+»i 5 H - ^<«»>K
^ T  ^TPT ^  f%  ^ f  ^ T  q(5  * R  f ^ R  %" [ q ^ i ^  
^  ? ftT  ^  ?TeT ^ft ^  fsp ^ T  Sfnxpft f f t  
^ft W T W R  ^T^eT ^  f^ T T  ^TT T f T  ^  \3^+~) 
^*11 ^ T  %  f ^  5t^> fl^IT ITT 'T f t ,  ^ f  
^ Ffffe T i f  f R T  3TT ?Tff I ^TeT ^ft 
^ n r  ^ r  ?r ^t r  t i  f?r^ t R W R W ^  ^  i 
? r r w r  3t ?r  ^  ^ r f t

T r ftr  i P R  5TTT f% ^ft T W * f t  ^ t  ^el 
f  eft #  ?Tft ?HRTeTT W f HT SFrf?T-
yfl H el I "FT ff^ d + l'J I  fH T T  I Y F R  
^Tft in %  i f  ^  ?PT T^TeTT ^  eft W  f^?T 
^ft « H N '« li< { t  'T f t  ^>fT 'j TT *i^ r |i  I 
^ft i R r  ^ " I T  ^ t s f m  I  O T K  ^f
WTeT ^ I T  eft ^ t  ^TeT eTT3^T 

?TWt eft t  * T f t  ^ F f'T T  :;T rfe n - f  %  # f ^ S T R

t  *nft ?rnrfT  ̂ t u w k  f  ?fk  * m  % 
? i t o r  t t  ?r«ft ^"t tfH T-n fsr^PR  f w r r  
=mffrr I jT’TeTT Tiff % f?F3T | ?TT%
^ft^urr q ^ i f %  i o f 5 r R e R >  ^ t s r m ^ l  
f^ r  ? r r w r  ^  r i r m  i f t R  i i f  sft i w  
?t r t t f u T p f T i f w ^ T ^ r e r  R ? t |  
T f  ^  4 |^ r = f< te r | 5 f k ^ R e r T ^ > f e T » T ^  
4 I I M M H  %  S ife T^ r |  I

CN '

f  F̂TTT T̂ Ĥ4> < 1̂T Jfc\ o
sqPTT f  eft f T R t  MliT % 'SRefT %  ^IH^I' 
^ft 5 T m R R  f e r  f  ? flT  ^
^fr i R T  TPT ?T ^TeTT I  I ®FT ^ ft ^ T  
«R f r r n f t  ^ t  T H R tfe T  ^ t  ^ fs F T  
^ f T  ? ftT ? R  ZTfT ^ R ^ V R t TffT i f  ^ * 1 1 
T f T  I CTT^TR ?^T ^7T ?TTf

5ftr ÎT'RT  ̂fw t T̂ ff^ft eRf ^  
^ + 1  'i 'lI HS<ii P+)<. '^ft ^f ■•Tefl
!TfT?T ?T T̂̂ TT f^ t  JWTX f ^ R  

T  W t '  f ^ i f  «r*if% ft£ T  |  ? ftT ^  
fJT i-d  T  s f  %  ^ f t w r a ' %  T̂leTT |



wnnfm- HT<m

f̂r  ̂ frra- ■flimi % sftr ftrct

0  % 5F^T «llct >̂jft ^ 'dtitl 

5i l̂̂ i ^ I f^Ti ^

% qf%  *ft *flft f r  ^ r w  % s r o  iTsp- 

t fte r  q w  p r r ,  ^ r  ^  ^ft f% m  |  fa> 

f * T  * p t  t |  1 , 3 * r

>̂"t d1̂ *1l 'dP'ld $Hl I <4̂1 TT

v t  vm  m  |  ?ft ?*n^ ^?t if *ft

SIT^ I Sf ?Tff sn^RTT ^  < + T T ^ ff ®PTT 

Hi Id f̂ FT TRff % T̂FT T^ft %f¥̂ T
S H R  JT f |  f ^ f f t  ^ P ^ f t  fo ? T  

^T5t T̂*TCr feTT t  iPR

c ft f  f  <ft 5 F = r * f h r  spfe?rrt

f W t  ?rtT w t  ^ k « i ^ r  ^TcT ^ n t r  

^ T  <Tf T f T  I  I f t f t  ^ P T IT  1 3 ^ T t f  

¥TTT 773" JHT | | ijPT ^  ^Ttf

5 ^THJ W T  q r  J W  #  eft

*T$T * T f  * f t  *T f%  1 3  i f  jPT

*TPt% I t  %*: ^TT T̂̂ rTT jj f r  

^  ^  fT tc R f ?ft 5IT T f t  | ,  ^Tf^STR

*t  :^ P >  q f s m T  |  *sf=T: 5fTT ^ T %

5 R Pt< T fT ft  f W j  T̂T T f T  |  I

f i r  fin tT ?  fT^r h ^ T  | ,  f * r  ^ f e n f

v t  p m r ^ r  ^ft * f r  ^ a r r  ^ r f f i T  i

<^Pti'l 'T^' 9TRT ’H M  Tfr^pT f t  *1T 

| — TTRTt^T f^TCT ^  *t  g f  f t %

| 3ft 5 ft^t | 5fk W W R  5TWT | I

? ^  ^t zrf t̂ f t  n̂rr f̂ >

irrTTtq- ’t t ' t  fasn: % g i  f t  <f f t ,
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^ f t  ^ t  y T S F R  ^ f t  W Rnft I 

^ ? ft  ^ t  ^ ril %  f ^ ,  f^T% '3*^1^'

f e r r  | ,  t  ^ f t  s p ^ m ?  ^ t t  ^ t t^ tt  

i  •

MR. CHAIRMAN: I shall now put 
amendment No. 3 to the vote of the 
House.

Amendment No. 3 was pvt and 
negatwed.

MR. CHAIRMAN: The question is:

“That Clause 10 stand part of the 
Bill.”

The motion was adopted.

Clause 10 was added to the Bill.

Clause 11— [Transfer of service of
existing employees of Cal t ex  (India),  
etc.]

SHR1 ANNASAHEB GOTKHINDE:
I beg to move:

Page 7, line 14,—
i

for “an” substitute “a reasonable 
(10)

As ihe hon. Minister has already
accepted my similar amendment, 1 
request that this may also be accepted.

i
SHRI H. N. BAHUGUNA: I accept  ̂

it for his satisfaction. At one place 
the word ‘reasonable’ is there. So, for 
similarity I accept his amendment.

MR. CHAIRMAN: The question is:

‘Page 7, line 14,—

for “ an” substitute  “ a reasonable’” 
( 1 0 )

Tl((> motion iras adopted.

MR. CHAIRMAN: The question is:

‘ That Clause 11. as amended, stand 
part of the Bill.”

The 'motion was adopted.

16, 1899 (SAKA) Shares emu of a
Undertakings) Bill
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Clause 11, as amended, was added 
to the Bill.

Clause 12— (Provident, superannua-
tion, welfare fund, etc.)

SHRI HUKMDEO NARAIN YADAV:
I beg “to move*:

Page 8,—

after line 4, insert—

“ (5) There shall be a Board of 
Directors, to manage the 
affairs of the company 
which shall consist of—

(i) one representative of the
Reserve Bank of India;

(ii) one representative of the 
Government of India;

(iii) two representatives of 
trade unions;

<iv) two representatives of con-
sumers;

(v) two representatives of far-
mers;

(vi) one jurist to be nominated 
by the above representa-
tives; and

the representative of the Bank shall 
be the Chairman and the represen-
tative of the Government shall be
the Secretary of the Board of Direc-
tors.” (5)

^ n rrrfc r s ft
f ^ T T  | %  ' f t #  t t w ; |  i

jpT frPT TT f'C'lK
i *i i»i

^  ^  3>"t H T V T 7  5 R T
v r n r T  f ? r r  |  i

«i »v i  ^ — jp r  s f f r  s ft TP^hr-
«frr»r %  f * n f r  w  s r i w  T f t

‘ l l t d 'l  T sft I T T ^ h T
s f t r  * u * T < k < u i  ? > f f  3r

ITT  ̂ I *Tf 5fT 
| fa  TT^tW^T wrarr

*rft T xnsftw^r ?r$r 
t» wfN> ?n^ nfr^T  t  i fynft

^m t 5ft firrt 9̂T if frKHK 
Tft «ft, sw % f̂t h t v r  ?r

STT* ?f % f̂ PTT , SlpM fTT
s f t  ^  w t  q ^ f r r  %  ^ r i r r

fjW  T^fcT & Zfjf MI ^  ^TrTT STHTT 
| I ^  5Tk T̂TRft T sfr
*FcTC 5TT3T cT 1 3TRT 5TFT tft
#̂iTT I f̂t *rf 5TTi*R % T^H -

?HpT *TT f̂t j*T ^  ^  *il*ii-Vfl+d,
3f»T̂rr, ’tftst, jftdX.+ K-q’ Wt %
¥̂ Tf̂ rar t|:*r ^pft % $ i

% ?TT% fHT f̂t ^t4-
't̂ Rt 5f *?tf srtc ^ t ??T?nT i ^  
fg-'fi qf *it far q^r frmtw 
qrprft % r̂fr# t?PT f*T̂raT «rr, sr? ^r 
5frr t$»t<rH «rrer ?r^nr % ^rf f̂ ^>tt i 
TT^hr^ixw ■Hi'im ^  rrsp ^rcr^fr 
sftr ^4-htT1 fiT*r 
?twt ?>ff % tcR «rk % ̂ ft w
4)«HĤ rr f̂t ®|ftf

i $ f $ r w ^ r r
*̂"t snrTH »r^t f^ T T  *i *i i
| i 0tf ^  n̂fwrfWf 5PT 5ft Jfftw 
m > ^ T f f R T  ftrlT  I ,  5ft ^T
f̂ FT̂ n" l̂dl '̂T h"'jii t̂9FT ~3̂T
% +411 <̂ dl  ̂?TtT W "Ft
f F̂T «rt r̂â RT )̂T 75IT ^T
% 3ttt n̂r srh: ^t
*  5T q-%, f  ̂ W %■ *T P ^ T  ? fw^T 5f 
f  3  !fl0r t  I f c T T T  f t  f > I T

f% T̂ T 3f̂ t sHil'R+'-T ^qrft IRT ^t 
^rTT f*<^1dl <TT, ?TW ^  ^Tlld ’TT^TT
f ^ r  ^ -  jft i ^rr iTrr^r? |? t t  fa
^TTfft "̂t TĴ t ^ft t, ^  t

♦Moved \vi h t .̂e rccommcrd tion of the Vice-President acting as president.
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a ft  STCT f O T  «TT,

* t  W55T 1 w  W  |  I %W'T  3 f f  

^ 5 r  T f r  |  t f t r  ^  fr s n r  * f t  w * f r  

|  1 f f  f t r f f R f  ^rr s r f t r f r f a  g  
v  fir c r r c t  %  s f r f a f t r ^  T T * r ^ n * f r

% i  JT fa fa fs T rT  *f?t * P t f  STTcT ^  5l f
t  I jFT'TT T T l f  % ?TO% s f t W

?' ^ r fr  *rr %  i r c r  * n r ^ r r
f f < r  f > r r  s r k  f% < r n ff f f c r  f f r r r  1 

^TT’Tr q r i f  Sffr s t ^ i t  ^rr q f  T r e t o -  
srcrer 1 |,

<ft t  s w * ;  %  ^ r r  ^ t |  <tt f r  w  
h  ^rrsft^TTV ^ t  ^nrrsr w f  ^rft
tstt m r  | 1

* P T r r f a  aft-, f  srfa irn ft *n rrw
m i l 'l l  ^TTfcTT jj s f t r  3 f  J I f  ^  f%  ti^ T i R  
5 R T  *T f  W f t  * f t  5|T T f t  |  I f  m

=fTf SfflTTT i  %  3HT d N ft %  f a t
f  r f  T'Sr r̂ ^ r r a w ^ r r r  M«<fl ^ft

w f t  % fa t , ?ft ff 'strctt 
f , r  ^  f w r  f  * r k  ^ R r n h f t
f ,  f>? f*r f^erjft ^feTrrift otr-tt 
? f r w  q^sm  <rr w k  * * f  f  *r ^ t  ?Tft 

f a w  «rr 1 j f f  % w  #?r
sp> S T F t  fT «T  i f  #  fSTOT |  <ft f ^ T R f
*pr irsf) afarPrfa' w  %  +h m h  *f? ? r 
Ir, * t i  *rra> 3 T T ^ f 3r ftrr r̂rffir 1

% t  i f  fs R T P ff f r  s r fa ft fa  f t ,
^rr s r ^ - f r f a  f t  ? r k  ^ n f t w r n f t  ^ t  s rfa - 

fa fe r  f t  ? f k  f a *  ^ r %  ? n r  ^  
5f?r ^ r  # ^ T 5 n T  f t  ? r m  w r r t  
«f?r f t  ?r f t  1 f  ^Tf?TT f  f t r  ^

9 F T T  f t  ^ft T T  PiHotxi
1 f f  g w 5 r r  £  %  5ft  ^ft
I ,  ^  f ' m  3 T¥Tt

|  1 f » r r ^  j j i t  q -f #9ft£r?r q r r  
|  « f k  ^ rf w t g - f r  aft * r f t  f f e  3ft  

^ r ^  qrsff ^?t |  q ' k  3ft  ^ t r
^ ^ i uii  qw  *f + f  f *nrT ^?r %  ? n r*T R

| ?fk  ^  ?nr ?Pt sjt r  ^  w  «r  f t
9 T V 1 X  Wft ^Tf f%EPT^> 5HRT H  1̂ i«i i 
^ r f f t  «TT I ^ T T  f f f t  P T  t  5 f k  w  
%■ 'jjHdT fiT f̂t ^T^RFT f̂ TT <IM I

H fr t '^ 1  ^Tf f«<yi l+  3rRTT ^  I 
t  f e r r r  I  ? fiT  r% f ^ R  %  ^ft 
^srr t  « f k  ^  % f  qtfsrer T f  ^ t

f  1 f i r  f ^ r n r r  ^ t  sffe
* r f f  q r  t i t  f  ? f k  # r  Jr ^ m r
f w  I  f ^  V T m  rt g fH r ?HTT ^  W  

f» T  ?rrq ^ t  «ncfi 1
JT f q f^ rr  ^ fW r ^  'jrg ffr ? ft^  

q-' ?r»r«nr 250, 300 f ^ n j  f w n f t' o
%  stf^rfMa' ?t r  j  ?r1r ^ r  n r  

?ftr r^Mf % t«M><
f t %  ^TWt ^  I f + ^ i H  f n ^ r
«i m i  ^Tft ^  s ft r  f^ r  ?t t % ^ f a ^ K  % 
Tm  1̂ ̂ 1 1 ^ ?rnr ^
^r Tfr  ̂ 1 Tr̂ rnr̂ iTW r̂t 3ft 
t̂% |, ^r r̂ qf^rr ft sftr 3p r̂

%  f f r f  ^f ^Tf ^ t^ T ft^ ft  ^ T ffJT  I 
^ F r N t t t j t  * n $  ^  f  <5 5Tft f t %  STMT 
|  I 5ft 5 T P ft  ^ l < + K  ^ t  f f e  %, 

spt «r r r  s m r t r  ?r>7: ^ f t f ^ R  f %  q w  
#9ftSPT ?T^T 7  ^ T  ffn rT  I  I

* f t  f » T ^ r f t  5 T f ^  a y * y » r T : f % f R  %

irppfhT «rt pn rl^  ^r t ^ t zj k^ 
^ 3ft tr̂ r ^f^TTft M*H, -h ÎIh ^ 5T5?T
^3RT ^ f WfT « W  | I qfWt ?T5T 
eft ^  iff fif̂ Tr T̂frTT  ̂ f% f*T % ^>ff 
«fr '<n{)^+<.«r 5T5? ^t snfnr qrf, fann- 
^  1 ? f t ^ r  ? r k  ‘ T T ^ t w ^ r ’ ^r ^ p -

|  1 ^ c q j f r  * f t  ? t t %  f T « r  i f  # f n  « r t r  
<.|<^"lq^)VU| T i e 'l l ,  ? T *r f  J f  * f t f T  

m m  1 1 q f %  * f t  w t  o f V  r n r c r  

* K + K  5 T tr  + ,R T d ,«W  %  ^ r  tT fr

?nm^rr f^rr | 1 T ^ r t  ?*r ^t
JTT̂ ftq- *RFT ^  5Tft I
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WTrT -jft Jf ^
'M'll ^Ifal f  ^  t  ^  WTR-
S w  ft  ?ftr «ft*r?r «m i ^
5FT ^  ^ s f f  I  I f  fr§*FT ?TTW
vrfftvnT ?rtr stptw tro? JH<q 
^tftsH m j  w v  T̂̂ qrtr %fr 
w n fe  ^t "Fmr ^Tcfr | i wfrnr 

^  sft *Tf =F^n ^ fer ?JTEP 
•Sl^+d*f 5r ^rh- ^  #% T f ,

«Tf ?ft 3R t t^ R  STR̂ T % H
m^in ?rnr vnr̂ r «<id fw^ix 
•t> >̂t ^ 1 n̂r̂ r eft îT^rsw %
a r̂r s ft a r  ^ t  w m t  w z* %• *m r%
1 1 ^  sp^t ?t?r s t o p ,  m  wtTr

% fat; *ftf?r t t  f ^ R  ft, 
^ p f r  *ft m f w  ffft , 

epfff^ *p^ t ^ r  ^rnr *rr q f  ?ft t^r
f^TT ^  '̂T ^  ^ T  'jft
1% irFFfta ?r^r ?r snft f , f k r  
f t  I  I smr STtft f*T 
% jtto% 3r ^  Jiff #  eft w

q f  Ht f> | fof*r% *n^r
?t?t  s?r>r r̂t ®tf fe n  sftr %^r t̂ r t -

f5PTT 1

m ^pfhr % ^ f r  f r  f + ^ H l
% sfafafsr jtsit qr ^ t t t t  f  i ??i?Frcft«ft ̂ o
% t  tft W t 3PT WT f  I f*T 290—300 

JT^ff SftT ffTfTRT 5ft srf̂ T- 
PlBjrq =ti<?T f> '3*icm vilti'i ?ft STTtnTT 
^t, ^T r fa^ft 3>'t 3P1T *f^f ft  « enal 
| I %f^T %*t W  rft f*T ^FTtw
*rr irfsmT * m  ?t«t n  %■ t| f  i ^ p t  
r̂RTTT fT, Pq-qK

^  T̂TrT t  oR W*J ?RT ?ft%
T T  r « H K  ^  I % ^?fnT ^Tf
n??sj ft  v z  n r  w m  f ^ R  ^  ?̂t
^TrTf jT7 t iT" 5 f̂t^T >̂t :ft% TT 
fŴ TT f t  I t  iTFRtq’ F̂t f<WRI

f t « t i n  ^ n fe T T  ^  w r  ^r ^ f t  » f t  

WTrr ^ a i i i  ^ T f  t  * r e ^ t  |  q H  

f^ T  ^  T ? : g t t  e R f  f r ^ T T  ^  1

^ T fT  ci®h ^ l'» ie i f  <T)(6'ii4

^ t  m t ?t  | ,  tf i f e r r ? 3 R : i f

i * T  ? R R T  I ,  q- ?TTTt Wm *&  

t t f t fa w  wtr ^ n ^ n : %■ trr<rfeRr 
^ r  f t m  o t ]  s rn r^ ft o t t  

^ n ^ s r  ^r ?fH^r f^ T s rffrrr  f > f t  i ^ r  

i T R ^ f h r  #  ^ T f t  3rra-' v s  
f  f ? r  w t v h t  ^ f t  

^ T r f f  %  y « l « - y  % f q T  ^ T T T  ^ i f f t r  

^ f t  ? m  ' ^ ? T R t ? T f  ^ t  

^ T f f t  1 ^  * r m t ^  ? R F T  %  f ^ R t

« f k  ^ t  m ? T  ^ t t c t t  f  % f% ? r ,
f ^ r  %  a p t f  g r ^ $ r  ? j f f  

I  1

MiR. CHAIRMAN: I will now put
amendment No. 5 to the vote of the 
House.

Amendment No. 5 was put and 
negatived.

MR. CHA5RMAN: The question is .

“That clause 12 stand part of the 
Bill.’ '

The motion was adopted.

Clause 12 was added to the Bill.

Clauses 13 to 24, The Schedule, Clavse 
1, the Enacting Formula, the Preamble 
and the Title were added to the Bill.

SHRI H. N. BAHUGUNA: I beg to 
move:

“That the Bill, as amended, be 
passed.”

MR. CHAIRMAN; The question is:
“That the Bill, as amended, be 

passed.”

The motion was adopted.


